
/

CENTRAL AIJfilNISTRATlVE TRISUNAL, PRlNCIRAi. BENCH

C.P. No. 247 of 1997

1II

0,.A., No. 431 of 1992

New Delhi this the 16th day of Octobei, 1997.

HON L3L£ DR. JOSE P. VERGHE3E , VICE CHAIRMAN (J )

HON'BLE MR. K. MUTHUKUMAR, MEMBER (A)

3 i'l r j Le k fi Ka j .. Pe t i i.i o 11 e i

By Advocate Shri B.3. Maiiiee.

Versus

1. Shri S.P. Mehta

General Manaqer ,

Northern Railway,
Baroda House,

New Delhi.

/. Shri K.R. Mehra

Chief Adininistrative Officer (Const.),
Northern Railway,

Kashineri Gate,
Del hi.

3. Shri Mukesh Garg,
Dy. Chief Engineer (Const.),
Noithern Railway,
filak Bridge,

New Delhi. . .Resporidents

By Advocate Shri R.P. Aggarwal.

QROER...iORALi

yerghese,i.,. Vice,,..Chair man

1he notice of contempt was issued to the

respondents on 9.9.1997, wherein the oideis of tins

Court dated 29.4.1997 was not complied with by the

respondents. After receipt of the notice of the

Contempt of Court Proceedings, the respondents have

approached the Hon'bie High Court by way of Wi ii

Petition and obtained on order on 29.9.199/ by wnich

the operation of the impugned order passed by this



•-•oui L on 97 had been stayed. In the

circumstances, the petitioner is seeking the liberty of

this Court to withdraw this petition and lefile the

same as aiid when the stay obtained by the High Court is

lifted. We permit the petitioner to withdraw this C.P,

wit11 lii-erty to iefile the same as mentioned above,

wherein the petitioner will also have liberty to taKe

the delay that has arisen at the instance of the

Ic'Ss./uii'lenLs for impJ ementa tion of the order at [.he time

when he lefiies the case when the stay is iifced.

Wit II Luis, the C.P. is disposed of. Notices

a I e disc lia r ged ,

(K. MUrWUKUMAR

MEMBfcR (A)

Rdkes h

(DR. JOSE P. VERGHESE)
VICE CHAIRMAN


